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Heard Shri Be.Ke.Biswal, learned counsel
for the petitioner and Shri B.Das, learned A.S.C.
on M.A.592/2001. The prayer in this M.A. is for

direction to respondents to reinstate the

applicant by revoking the suspension order. It

is submitted by Shri Das that in the meantime
the departmental authorities have issued the
order ©of reinstatement of the applicant.
of this M.A.592/2001 is held to have become
infructuous and is disposed of accordinglye.
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